Written Answers

year. They have intimated their
Fourth Five Year Pian requirements
to be 8,500. The State Govern-
ment’s requirements of tractors
would no doubt be met to some
extent by indigenous production.
The Government is also considering
import of additional tractors which
will at Jeast partially meet the rest
of the requirements keeping in
view the tight foreign exchange
position.

However, the information given in reply
to part (a) of the question pertains only to
year 1968-69. The correct position in regard
to the number of tractors given to M P, out
of those imported from U.S.SR. and other
countries during the financial years 1967-68
and 1968-69 is as follows :

During 1967-68, tractcrs were im-
ported from U.S.S.R. and Czecho-
slovakia. U.S.S.R. tractors were
distributed through the various
agents in the private sector on
regional basis and not State-wise.
These agents catered to the requir-
ments of different States including
Madhya Pradesh. The tractors
which were imported from Czecho-
slovakia, were not ullotted to the
State during 1967-¢8.

During 1968-69, the following im-
ported tractors of various makes
were alloted to the Madhya Pradesh

State :
Nos
Zetor-2011 400
DT-14B 300
Byelarus 75
775

The information given in reply to parts
(b) and (c) remains unchanged.

CORECTION OF ANSWER TO USQ
7733 DT. 19.4.1968 RE. ARCHEOLOGICAL
MONUMENTS.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : In reply to
Unstarred Question No. 7733 asked by
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Shri Bharat Singh Chauhan, M.P. in the
Lok Sabha on 19th April, 1968, the then
Minister of State in the Ministry of Education
(Prof. Sher Singh) had stated that certain
forts including the Hari Parbat Fort in
Jammu and Kashmir and the Fort at
Tellicherry in Kerala, were under military
occupation. On investigation it has been
established that the Hari Parbat Fort and
the Fort at Tellicherry are not under military
occupation.

12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Appointment of Pay Commission for
Central Government Employees

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : 1 call the attention of the
Minister of Finance to the following matter
of urgent public importance and request that
he or she may make a staterment thereon :

“Reported decision of the Government
to appoint another Pay Commission for
Central Government Employees”.

SHRI S. M. BANERJEE (KANPUR):
We want that she should make the state-
ment.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Speaker, Sir, the question of appointing
a Pay Commission to review the pay struc-
ture and other conditions of service of
Central Government Employees has been
under examination for sometime. Govern-
ment have taken a decision, in principle, to
appoint a new Commission for the purpose.
Questions like its composition , cover
age and terms of reference are under
active examination and  as soon
as these details are finalised, an announce-
ment will be made, if possible in the course
of the curzent session.

SHRI S. M. BANERJEE : The recom-
mendations were not implemented.

The previous Commission, namely the
Second Pay Commission, gave its report in
August, 1959 Since then, the National
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Commission on Labour has made the follow-
ing recommendation in its Report submitted
in August, 1969 on the approach to the
question of wage policy in respect of indus-
trial employees of the Government covered
by its terms of reference :

“We feel that the conditions have
changed so much since the setting up of
the last Pay Commission, that there is a
strong case for setting up another Pay
Commission to review the wages and
other conditions of service of industrial
cmployees of Government and we
;ecommend the setting up of such a
Commission without delay.”

This recommendation has direct appli-
cation to about 21 lakh Central Government
industrial employees constituting more than
849, of the tota! civilian strength of Central
Government employees. Government are,
hcwever, of the view that instead of sectoral
approach in respect of departments or cate-
gorics of Government employees, the new
Pay Commission should go into questions
that may be referred to it in respect of
Central Government employees as a
whole,

SHRI KANWAR LAL GUPTA : In-
cluding employees of Union Territories.

As has been stated earlier, the coverage
and terms of reference of the new Commis-
sion have yet to be finalised. However, the
new Commission will be expected to take
into account not only all relevant develop-
ments since the previous Commission re-
ported in 195+, but also various important
fact.rs, such as the requirements of the Plan,
the additional demands on resources that
mav be entailed on this and other inescapable
account, and possible repercussions on State
Governments, Local Bodies, Public Sector
Undertakings. All these matters are under
consideration.

SHRI SURENDRANATH DWIVEDY :
The statement is welcome in the sense that
at long last Government have agreed in
principle to the appointment of a Pay Com-
mission. In view of the fact that even after
ten years, the tecommendations of the Second
Pay Commission have not been fully imple-
mented and since Government here have
accepted in principle a need-based wage, will
the pew Commission be given a time-limit
for the submission of their final report and
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will a time:limit also be set for its imple-
mentation ? Also, will this Commission go
into the question of the determination of
scales of wages taking a need-based wage as
the basis ?

SHRIMATI INDIRA GANDHI :
Government had made it clear in the last
session that Government regard a need-based
wage to be an important objective of their
socio-economic policy and that it could be
said that thc Gajendragadkar Commission
on labour was seized of the question. That
Commission has since made its report, and
on this particular question the Commission
has expressed the view that the principle of a
pational minimum wage to be determined
in monctary terms is not practicable. They
have also accepted in principle that the
capacity to pay will be relevant consideration
in determining a necd-based minimum.
They have also stated that they are not in a
position to quantify a need-based wage in
money terms or to assess Government’s
capacity to pay. These matters have been
left by them to be gone into by a pay com-
mission.

As I said in the statement. the terms of
reference of the new Pay Commission are
under consideration. However, it is our
intention that it should be open to the
Commission to consider this question in all
fts aspects. The previous Commission also
considered similar issues.

The House is aware that our general
sympathy on this issue is with the workers,
but the question is a rather complicated one
in terms of what 1s possible and piacticable.
The matter was considered by the Second
Pay Commission, but they neither accepted
nor rejected the demand.  So, we would like
this question to be considered in all its
aspects by the new Pay Commission as was
recommended by Shri Gajendragadkar.

Some hon. Members said that the pre-
vious Commission’s recommendations had
not been accepted. As far as I know, seeaking
subject to correction, by and large they were
accepted, and in fact, in rcgard to some
aspects like family pension, we went beyond
the recommendation,

SHRI SURENDRANATH DWIVEDY :
I want a clarification. It is not very clear
whether the Government is going to put a
time-timit for the submission of the report,
and whether they are prepared to give any
interim relief to the empioyees,
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SHRIMATI INDIRA GANDHI: The
matters to be considered are very compli-
cated. It is very difficult for us to givea
time-limit. We can only say that the last
Commission, as hon. members know, took
about two years,

&t t"8o uWo WMEY (gAT) @ WeAW
wRvzy, fogd arw dg sFaifeat ¥ ag
wiw @t A, Fo o uHo st w7 &
gqd wat o g€, f Y agd sl
w9 & Arg odz g 91 IEM wAA
¥ agY @rar qar—3ag wdlEe gg a1 fa
oA GAT ALY gar § a1 gW & qA
# mfagaT & arg G AT wNT AT
7z § fF 38 ggwa ¥ 99 gArR @rg uil-
Hz foar @) SaF1 wd A H FTH A
g fary faar v 97 @eT & @91
wg1 7t fw sar gt A1 & 91 & qroF
JIAN qY FEHY N fafawet A F@AFIT
F< fzar | 97 a3 garo wfeg ar 3w
qug gAY g1 747 fF AgAd FqT w7
wT g1 gt & zafed gaeT 1€ fae
afl ®TgFY § 1 A oY garr wfedeA
#T g% 91 8% graq & oo w3 § wH)-
qd &1 gR1qAr @¥1 fmm war § 0 & quiA
wA wgigar & qgAr wigar g fe sar @
agi 9T QY A1q FgA & fag q@ F—oF
ar &Y Zrg UFe AR AR FATT AGY IaN
qagd * st sfafafa § 9a% qrg @
garg afeawr fear sraa A gat—Aw
ez 3T F AR & wfagga & qw 9w
FTAY AT EE 9 Ig ARXFJT NG
FHEa F T AN FgEr oF Ao
T OFT¥ GAWHT I GHA FIA FT
qTeaTAa g4 % fag gxere qae 2 ?

stat sfawr it . a1 #1E Fa)-
ndET YENTE @ A T oawy &
(vqaa™)

ot wrt FeAdw (vak afe ) 5 ag
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quiEY AYfr g =9 @ & 1 A4y sgEear
|19 #41 AR a1 @ § |

stwat gfiger ntw : gz A et O
WwTET g1 f § $Aga g fw ad..,

ot ofa T (73) : gw w0
wof agf srar Agd

st W e wifagga gar
arfga, ¥ s ag) ..,

MR. SPEAALER : After all, the hon.
Members must have some patience.

ot W GANW : gw AL YT A%
s fager qra fwar a7 )
SHRIMATI INDIRA GANDHI : What

I was saying was this. 1 do not know
whether they want an answer or not.

SHRI NAMBIAR
Answer and scme relief also.

(Tiruchirapalli) ;

it waT wiw yea (fzeet @ex) @ W
AT FIET 391 9 7Y § T AN ®
q19 9gd Ay "7 I7F 19 |

SHRIMATI INDIRA GANDHI: Ifl
cap start speaking, 1 can take up the points.
If I am pot allowed even to begin replying,
obviously I cannot give a reply. Perhaps I
used the wrong word, 1 do not mean ‘jhagra’
in that sense. One of the main demands
was for a pay commission...

SOME HON. MEMBERS : No; for
arbitration.

SHRIMATI INDIRA GANDHI : Govern-
ment had not agreed to it. Now we have
agreed to it. As far as possible we try to
accept the recomendations. In this case we
shall certainly try do so but it is not possible
to give assurance . (Interruptions.)

As far as intcrim relief is concerned...
(Interruptions.)

ey W@ : "Ig SArg At ;i
dfwd I gy At IAF 397 wEAT R



381 Appointment of Pay

Wtow: qwo wrel : aT wigw ar
¢ fr 3o mvaked & 1 gmw wfaguw
&1 91, GiN¥z &7 97 ¢« WAL €TH AT A
OF R ¥ qalT ¥ saa @ .,

st ®o /Yo XA : {TF A AAAT |
CEwEEATT ¥

WEqW WEYAW : TANT FIA W W9
ferzd @ § & a Y Y6 freft wY w12t
g7 a7y § M7 T frd wrQed W E
G £3 F17 937 | & g FHOw W
gt A @ aw fode sTar g fe d
T HIGAD F geTE T FT
1 request you not to interrupt the Prime
Minister repeatedly.

SHRI S. M. BANERIJEE :
some clarifications.

1 wanted

SHRIMATI INDIRA GANDHI : There
is some slight difference between arbitration
and the question of having a pay commis-
sion ; they are pot exactly the same. I was
referring to interim relief.

st gFo qRo Wit - ¥ wgar ¢ fe
Favg &Y @ fawfa gl 9|9 6
grzfen qaw &3 Ay & fag Far Wi
darT &4

What about the binding nature of the
findings ?

SHRIMATI INDIRA GANDHI : We are
no* discussing arbitration on this question ;
we are discussing the proposed pay commis-
sion. Question was asked about interim relief
(Interruptions )

MR. SPEAKER : I have not been able
to listen to Mr. Joshi’s words because of this

noise. If the question is not heard, what
reply will he get ?  Will he repeat his
question ?

=Y ggo gHo WAt : fagR @A Ay
gEAIT gY E g & Yo ®) AFT g v,
gaTdY Aty aee fafanw A9 o wiw o
Fo #ro 7o 3@k fag AEftad &=y v
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S Y sfga w1 T G a1 e
a7 mfadga & w| I3 ¥ fAg TR
frar nar g7 §2F ¥ A9 |9 AN AW
Tq T T Fo @ uHe T ATAFIE
fear o ggare g€ 1 T & @At v
& fAT g2a ¥ ¥ WA arah A @V

gq D uF FAN K quwA AN Y
AT STEgar g us &y ag f s
wagd % sfafafsal & ag qarg afera
F TFG AIF I W@ FEA, 91T gqR
gz f& Ao Jex fafang Ia & IR A ;N
& s # fawfry g 396 qr%-
fer gare quaw §T qA3 97 g1 QU9
FarT §

sfraat ¢ fger W 927 A% AOET
fradadga miw § oaeArda w1 owWT §
37 7T AT sqr7 Frar g

it way e e : sava frar A,
TYFT FAT [AAG 2 | HIT JAR) Fg5T
FL o A8 7

syt g frer wisy : gadt v ag
& ga®! war€ g qrar w1 avar | Ffwq
Fasz 2 f&5 gt aefler d99ar
fagre f&ar srgar ) s2i as &Y v
3awt qAT | FfeT IEN) mA® T g
TR |

Coming to the question of interim releif,
I think we should leave this a matter also
to the Pay Commission not to wait for the

final report but to take interim recommenda-
tions. ‘Inrerruptions)

SHRI J. M. BISWAS (Bankaura) : Be-
cause the cost of living has risen, we want
to know whether the Prime Minister is
considering interim relief.

SHRI S. KUNDU (Balasorc) : Ona
point of ordei, Sir The Prime Minister
assured us that it is difficult to give a time-
limit to the Pay Commission. (/nterruptions)
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MR. SPEAKER : There is no point of
order,

SHRI J. M. BISWAS : The country is
cagerly awaiting for her declaratioa about
interim 1elief, because the cost of living
index has gone up. It has nothing to do
with the Pay Commission. (/nterruption)
She is prepared to reply, Sir.

MR. SPEAKER : I do not allow vou ;
1 am calling thc next member.

SHRI J. M. BISWAS : Don’t allow me,
but allow the Prime Minister to speak.

ft WAz @ g ;oA A ARS-
qZ & WIUET | WA AT &, ARG
ag warT gAY & Qual ®1 wedl A 9
T AT |

SHRI N. SHIVAPPA (Hassan) : Consi-
dering the nature of the discussion that
went on between Mr. Joshi and the Prime
Miuister...

SHRI S. M. BANERJEE : You are the
tallest member of the Housc.

SHRI N, SHIVAPPA : Thank you. The
time when this announcement has been made
by the Prime Minister as a piece of propa-
ganda for her Government...

MR. SPEARER : What is the question ?
SHRI N. SHIVAPPA : 1 am coming to

the question. The Administrative Reforms
Commission is there and it has given certain

categorical recommendations  on various
pects of administration. Government are
yet to implement them. Even though

originally it was appointed only for one year
it has now completed four years and we
do not know when its work will be complet-
ed. There is another body called Organisa-
tion and Methods Division whieh was
appointed about ten years back. 1t is elso
functioning. Both these bodies have given
their ideas about norms for duties by
government servants and how their output
can be increased. No. action has been
taken so far on these recommendations.
Then, two Pay Commissions have been
appointed and some of their recommenda-
fions have been implomented, Yet, the
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standard of efficiency of the third class
and fourth class employees has not
increased.

MR. SPEAKER : Let him come to the
question,

SHRI N. SHIVAPPA The Prime
Minister must give a categorical assurance
to the House that when the terms of refe-
rence for this Pay Commission is finalised it
should include consideration of those points
which will enhance their incentive for work
which will in turn result in better adminis-
tration of the country. Secondly, in the
backgiound of the national disintegration
that has taken place in this country, why
should the State officials be differentiated
from the Central officials in the matter of
emoluments ?  Why should they not have
the same scales of pay ? If necessary, the
States should be given a subsidy so that they
can give the higher scale.

SHRIMATI INDIRA GANDHI: We
will consider all these points when we set
up the Pay Commission. As I said, the
previous Commission took about two years
to finalise its recommendations. I would
certainly hope that this Commission finishes
its work in less time, if possible ; certainly,
not more than that. The recommendations
of the Second Pa 'y Commission were largely
accepted and statements have been made in
the House explaining the items which were
accepted as well as those in regard to
which some departures were found necessary.

SHRI RANGA (Srikakulam) :
about
ments ?

What
the employees of the State Govern-

SHRI BAL RAJ MADHOK (South
Delhi) : Will ihe employees of State Govern-
ments be treated in the same way as the
Central Governiment employees in the matte.
of emoluments ?

SHRIMATI INDIRA GANDHI: It
must be left to the Pay Commission to take
all points of view, to consider all aspects
and then come to conclusions.



